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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE THIRTIETH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WP.Nos.12047, 12052, 12127, 12128, 12130, 12132, 12133 AND 12134 OF 2026

WP NO: 12047 OF 2026

Between:

1. M/s Synchrony International Services Pvt. Ltd., Represented by its Director,
Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
having its registered office at Piot No. 2, Phase No. 1, Survey No. 83/1, 2nd to
4th Floor, Unit 2 & 3, Orwell Building, Parcel 3, Knowledge City Road,
Hyderabad Rangareddy, Telangana 500081.

2. Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
Occupation. Director at M/s Synchrony International Services Put. Ltd.
residing at Villa No. 51, Ramky Tranquillas, Abhyudaya Nagar, HMBS Colony,
Kismatpur, Hyderabad, Telangana-500030.

-.PETITIONERS
AND

1. Assistant Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004

2. Appellate Joint Commissioner of State Tax, Secunderabad Division, V Floor,
C.T. Complex, Nampally, Hyderabad - 500 001

3. Deputy Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004.

4. State of Telangana, Represented by the Principal secretary, Revenue
Department (State Tax) Secretariat, Hyderabad -500004.

5. Union of India, Represented by its Secretary, Ministry of Finance, North Block,
New Deihi - 110001




6. Deputy Commissioner, LTU 4, 4™ Floor, “a” Wing O/o. The Commissioner of
State Tax, C.T. Complex, Nampally, Hyderabad — 500001

(Respondent No.6 is impleaded as per Court order Dt.30.07.26 vide |.A. No.1
of 2026 in W.P. N0.12047 of 26)

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ, Order or direction, particularly one in the nature of a Writ of
Mandamus, declaring the action of the Respondent No.1 in rejecting the application
for the payment of interest to the Petitioner vide Deficiency Memo No.
ZD361125038663F dated 12th November 2025 as illegal, arbitrary, perverse,
violative of principles of natural justice and without jurisdiction, as it is passed without
the authority of law, and directions to the Respondents to forthwith grant and
sanction interest on delayed refund amounting to a total of INR 2,13,76,711
calculated from 60 days of the date of the filing of the First Refund Application dated
14th July 2021 tili the date of final payment of the refund (at the rate of 6% towards
the amounts refunded towards original application of refund, and 9% towards
amounts refunded pursuant to the Appellate Authority’s orders), as per the
provisions of Section 56 of the CGST Act, or to issue any other appropriate Writ or
order as this Hon'ble High Court may deem fit and proper to the facts and in the
sircumstances of the case.

Counsel for the Petitioner: SRI KARAN TALWAR

Counsel for the Respondent No.1 to 4 & 6: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

Counsel for the Respondent No.5: SRi N. BHUJANGA RAO,
Deputy Solicitor General of India

WP NO: 12052 OF 2026

Between:

1. Mfs Synchrony International Services Pvt. Ltd., Represented by its Director,
Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
having its registered office at Plot No. 2, Phase No. 1, Survey No. 83/1, 2nd to
4th Floor, Unit 2 & 3, Orwell Building, Parcel 3, Knowledge City Road,
Hyderabad Rangareddy, Telangana 500081.

2. Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
Occupation. Director at M/s Synchrony International Services Pvt. Ltd.

residing at Villa No. 51, Ramky Tranquillas, Abhyudaya Nagar, HMBS Colony,
Kismatpur, Hyderabad, Telangana-500030.

-.PETITIONERS



'AND
1. Assistant Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hili Fort Road, Adarsh Nagar, Hyderabad -

500 004

2. Appellate Joint Commissioner of State Tax, Secunderabad Division, V Floor,
C.T. Complex, Nampally, Hyderabad - 500 001

3. Deputy Commissioner (ST), STU-1, Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004.

4. State of Telangana, Represented by the Principal secretary, Revenue
Department (State Tax) Secretariat, Hyderabad - 500004.

3. Union of India, Represented by its Secretary, Ministry of Finance, North Block,
New Delhi — 110001

6. Deputy Commissioner, LTU 4, 4" Floor, “a” Wing O/o. The Commissioner of
State Tax, C.T. Complex, Nampally, Hyderabad — 500001

(Respondent No.6 is impleaded as per Court order Dt.30.07.26 vide I.A. No.1
of 2026 in W.P. No.12052 of 26)

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ, Order or direction, particularly one in the nature of a Writ of
Mandamus, declaring the action of the Respondent No.1 in rejecting the application
for the payment of interest to the Petitioner vide Deficiency Memo No.
ZD361125038651K dated 12th November 2025 as ilegal, arbitrary, perverse,
violative of principles of natural justice and without jurisdiction, as it is passed without
the authority of law, and directions to the Respondents to forthwith grant and
sanction interest on delayed refund amounting to a total of INR 41,04,049 calculated
from 80 days of the date of the filing of the First Refund Application dated Sth July
2021 till the date of final payment of the refund (at the rate of 6% towards the
amounts refunded towards original application of refund, and 9% towards amounts
refunded pursuant to the Appellate Authority s orders), as per the provisions of
Section 56 of the CGST Act, or to issue any other appropriate Writ or order as this
Honourable High Court may deem fit and proper to the facts and in the
circumstances of the case.

Counsel for the Petitioner: SRI KARAN TALWAR

Counsel for the Respondent No.1 to 4 & 6: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

Counsel for the Respondent No.5: SRI N. BHUJANGA RAO,
Deputy Solicitor General of India




WP NO: 12127 OF 2026

Between:

1. M/s Synchrony International Services Pvt. Ltd., Represented by its Director,
Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
having its registered office at Plot No. 2, Phase No. 1, Survey No. 83/1, 2nd to
4th Floor, Unit 2 & 3, Orwell Building, Parcel 3, Knowledge City Road,
Hyderabad Rangareddy, Telangana 500081

2. Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
Occupation- Director at M/s Synchrony International Services Pvt. Ltd.
residing at Villa No. 51, Ramky Tranquillas, Abhyudaya Nagar, HMBS Colony,
Kismatpur, Hyderabad, Telangana-500030.

...PETITIONERS
AND

1. Assistant Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad
500 004

2. Appellate Joint Commissioner of State Tax, Secunderabad Division, V Floor,
C.T. Complex, Nampally,

3. Deputy Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004.

4. State of Telangana, Represented by the Principal secretary, Revenue
Department (State Tax) Secretariat, Hyderabad - 500004.

5. Union of India, Represented by its Secretary, Ministry of Finance, North Block,
New Delhi - 110001

6. Deputy Commissioner, LTU 4, 4™ Floor, “a” Wing Ofo. The Commissioner of
State Tax, C.T. Complex, Nampally, Hyderabad — 500001

(Respondent No.6 is impleaded as per Court order Dt.30.07.26 vide {.A. No.1
of 2026 in W.P. No.12127 of 26)

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ, Order or direction, particularly one in the nature of a Writ of
Mandamus, declaring the action of the Respondent No.1 in rejecting the application
for the interest of the Petitioner vide Deficiency Memo No. ZD3611250385992 dated
12th November 2025 as illegal, violative of principles of natural justice and without
jurisdiction, as it is passed without the authority of law, and directions to the
Respondents to forthwith grant and sanction interest on '
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- orders), as per the provisions of Section 56 of the CGST Act, or to issue any other
appropriate Writ or order as this Honorable High Court may deem fit and proper to
the facts and in the circumstances of the case.

Counsel for the Petitioner: SRI KARAN TALWAR

Counsel for the Respondent No.1 to 4 & 6: SRI SWAROOP OORILLA,

SPL. GP FOR STATE TAX

Counsel for the Respondent No.5: SRI N. BHUJANGA RAO,

Deputy Solicitor General of India

WP NO: 12128 OF 2026

Between:

1.

AND

M/s Synchrony International Services Pvt. Ltd., Represented by its Director,
Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
having its registered office at Plot No. 2, Phase No. 1, Survey No. 83/1, 2nd to
4th Floor, Unit 2 & 3, Orwell Building, Parcel 3, Knowledge City Road,
Hyderabad Rangareddy, Telangana 500081

Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
Occupation: Director at M/s Synchrony International Services Pvt. Ltd.
residing at Villa No. 51, Ramky Tranquillas, Abhyudaya Nagar, HMBS Colony,
Kismatpur, Hyderabad, Telangana-500030.

...PETITIONERS

Assistant Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar,
Hyderabad500 004

Appellate Joint Commissioner of State Tax, Secunderabad Division, V Floor,
C.T. Complex, Nampally, Hyderabad - 500 001

Deputy Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004.

State of Telangana, Represented by the Principal secretary, Revenue
Department (State Tax) Secretariat, Hyderabad - 500004.

Union of India, Represented by its Secretary, Ministry of Finance, North Block,
New Delhi — 110001

Deputy Commissioner, LTU 4, 4" Floor, “a” Wing Ofo. The Commissioner of
State Tax, C.T. Complex, Nampally, Hyderabad — 500001

(Respondent No.6 is impleaded as per Court order Dt.30.07.26 vide |.A. No.1
of 2026 in W.P. No.12128 of 26)

...RESPONDENTS




Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a Writ, Order or direction, particularly one in the nature of a Writ of
Mandamus, declaring the action of the Respondent No.1 in rejecting the application
for the interest of the Petitioner vide Deficiency Memo No. ZD361125038563H dated
12th November 2025 as illegal, violative of principles of natural justice and without
jurisdiction, as it is passed without the authority of faw, and directions to the
Respondents to forthwith grant and sanction interest on delayed refund amounting to
a total of INR 30,31,728 calculated from 60 days of the date of the filing of the First
Refund Application dated 31st December 2019 till the date of final payment of the
refund (at the rate of 6% towards the amounts refunded towards original application
of refund, and 9% towards amounts refunded pursuant to the Appellate Authority's
orders), as per the provisions of Section 56 of the CGST Act, or to issue any other
appropriate Writ or order as this Hon'ble High Court may deem fit and proper to the
facts and in the circumstances of the case.

Counsel for the Petitioner: SRI KARAN TALWAR

Counsel for the Respondent No.1 to 4 & 6: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

Counsel for the Respondent No.5: SRI N. BHUJANGA RAO,
Deputy Solicitor General of India

WP NO: 12130 OF 2026

Between:

1. M/s Synchrony International Services Pvt. Ltd, Represented by its Director,
Mr. Chintan Chawla, $/0 Mr. Suresh Chander Chawla, Aged about 52 years,
having its registered office at Plot No. 2, Phase No. 1, Survey No. 83/1, 2nd to
4th Floor, Unit 2 & 3, Orwell Building, Parcel 3, Knowledge City Road,
Hyderabad Rangareddy, Telangana 500081.

2. Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
Occupation. Director at M/s Synchrony International Services Pvt. Ltd.
residing at Villa No. 51, Ramky Tranquillas, Abhyudaya Nagar, HMBS Colony,
Kismatpur, Hyderabad, Telangana-500030.

...PETITIONERS
AND

1. Assistant Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004

2. Appellate Joint Commissioner of State Tax, Secunderabad Division, V Floor,
C.T. Complex, Nampally, Hyderabad - 500 001

3. Deputy Commissioner (ST) STU-1, Abids Circle Offi ‘
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4. State of Telangana, Represented by the Principal Secretary, Revenue
Department (State Tax) Secretariat, Hyderabad - 500004.

5. Union of India, Represented by its Secretary, Ministry of Finance, North Block,
New Delhi -110001

6. Deputy Commissioner, LTU 4, 4™ Floor, “a” Wing O/o. The Commissioner of
State Tax, C.T. Complex, Nampally, Hyderabad - 500001

(Respondent No.6 is impleaded as per Court order Dt.30.07.26 vide I.A. No.1
of 2026 in W.P. No.12130 of 26)
...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pieased
to issue a Writ, Order or direction, particularly one in the nature of a Writ of
Mandamus declaring the action of the Respondent No.1 in rejecting the application
for the payment of interest to the Petitioner vide Deficiency Memo No.
ZD3611250384994 dated 12th November 2025 as illegal, arbitrary, perverse,
violative of principles of natural justice and without jurisdiction, as it is passed without
the authority of law, and directions to the Respondents to forthwith grant and
sanction interest on delayed refund amounting to a total of INR 1,07,02,997
calculated from 60 days of the date of the filing of the First Refund Application dated
26th April 2019 till the date of final payment of the refund (at the rate of 6% towards
the amounts refunded towards original application of refund, and 9% towards
amounts refunded pursuant to the Appellate Authority's orders), as per the provisions
of Section 56 of the CGST Act, or to issue any other appropriate Writ or order as this
Honble High Court may deem fit and proper to the facts and in the circumstances of
the case.

Counsel for the Petitioner: SRI KARAN TALWAR

Counsel for the Respondent No.1 to 4 & 6: SRI SWAROOP OORILLA,
SPL. GP FOR STATE TAX

Counsel for the Respondent No.5: SRI N. BHUJANGA RAO,
Deputy Solicitor General of India

WP NO: 12132 OF 2026
Between:

1. M/s Synchrony International Services Pvt. Ltd., Represented by its Director,
Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
having its registered office at Plot No. 2, Phase No. 1, Survey No. 83/1, 2nd to
4th Floor, Unit 2 and 3, Orwell Building, Parcel 3, Knowledge City Road,
Hyderabad, Rangareddy, Telangana 500081.




2. Mr. Chintan Chawla, S/o Mr. Suresh Chander Chawla, Aged about 52 years,
Occupation. Director at M/s Synchrony International Services Pwt. Ltd.
residing at Villa No. 51, Ramky Tranquillas, Abhyudaya Nagar, HMBS Colony,
Kismatpur, Hyderabad, Telangana-500030.

-..PETITIONERS
AND

1. Assistant Commissioner (ST), STU-1 Abids Circle Office, Rooms No. 104, 1st
floor, Hermitage Office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004.

2. Appellate Joint Commissioner of State Tax, Secunderabad Division, V Floor,
C.T. Complex, Nampally, Hyderabad - 500 001.

3. Deputy Commissioner (ST), STU-1 Abids Circle Oftice, Rooms No. 104, 1st
floor, Hermitage office Complex, Hill Fort Road, Adarsh Nagar, Hyderabad -
500 004.

4. State of Telangana, Represented by the Principal secretary, Revenue
Department (State Tax) Secretariat, Hyderabad - 500004.

9. Union of India, Represented by its Secretary, Ministry of Finance, North Block,
New Delhi - 110001,

6. Deputy Commissioner, LTU 4, 4" Floor, “a” Wing O/o. The Commissioner of
State Tax, C.T. Complex, Nampally, Hyderabad — 500001

(Respondent No.6 is impleaded as per Court order Dt.30.07.26 vide I.A. No.1
of 2026 in W.P. No.12132 of 26)

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pieased
to issue a Writ, Order or direction, particularly one in the nature of a Writ of
Mandamus, declaring the action of the Respondent No.1 in rejecting the application
for the interest of the Petitioner vide Deficiency Memo No. ZD361125038522N dated
12th November 2025 as illegal, violative of principles of natural justice and without
jurisdiction, as it is passed without the authority of law, and directions to the
Respondents to forthwith grant and sanction interest on detayed refund amounting to
a total of INR 31,90,646 calculated from 60 days of the date of the filing of the First
Refund Application dated 31st December 2019 till the date of final payment of the
refund (at the rate of 6% towards the amounts refunded towards original application
of refund, and 9% towards amounts refunded pursuant to the Appellate Authority’s
orders), as per the provisions of Section 56 of the CGST Act, or to issue any other
appropriate Writ or order as this Honourable High Court may deem fit and proper to
the facts and in the circumstances of the case.



